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ORDER 

As the subject matter ri all these is same, common order 

is passed. But 	to be emphasized thct hearing had taken place in 

respect of each case separately, independent of each other, 

2. 	 The matter revolves round admissibility or otherwsc ci 

ACP to the applicants. Things common are that these applicants were 

engaged as casual khalasi and were granted temporary status, 

follov'eed h' reoularizaf!orl. nd, ate some of them had 

superannuated. The question is whether on completion of 12/24 years 

01 their service, including 50% of their temporary status SCflhicC, 

whefter they are entitled to the ACP benefits, as extended by the 

Kailways w.e.f. 01-10-199, and if so to what extent. 

In a!! these cases, the clam 	of the applicants is that they 

having completed 12 years of service without any pi omot on, ar e 

entitled to the first financial up-gradation w.e.f. 01-iO-1999 in the 

cte 	1 R 4,0O - , 000 	per ri e<Lint iues and some of them, 

who are entitled to the second financial up-gradation should get 

mnothier up-gradation after completing 24 years of ser-vice in the scale 

el Rs 4, 500 - 7,°O0/ . In these 	e:, as exp!ained in the respective 

places, the respon(leIits had initially afforded thorn the ACP but later 
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sought to recover the same on the grou 	
a nd that the pplicants ae riot s  

eligible to such beiefitS, they haVing already enjoyed one promotion 

.1 	 In all t ie 	
mnstarlC by the rspoilClCflts is on the 

all these were placed in a lower pay scale of 
ground that at one stage  

Rs 210 - 290 and equivalent and later on they were officiatinci in the 

higher DOSt of Rs 950 - 1540 which was :-Ulsed to Rs 3,Oju - 

and as SUCh, 
since they had enjoyed one hike in their pay scale, as per 

the ACP scheme, they are iiot 0i1btled to the first ACP on 
OtiCt1 Ofl 

of 12 yearS service 

C vice hookS ot ;I tile Appi Ica LS have bC(1l 

sctinized and by and large in il the cases the dte cf initial 
ru  

engagernerit as Casual KhalaSi (1972), conferment of temporary 

status (01.01.1981) offIciating 25 Bridge KhalSi (01.04.1988) and 

cguianZdtion in G '' 	
pos (01.04. I98 	wiIch w 	ate u 

anti-dated to 01,04,1984 are almost similar. The pay scales as Bridge 

KhalaSi were initially is,800-1150/ but revised to 
Rs,95015001 and 

replaced by RS,3050-4590/' ACP wo yi'dlfteU wiLil 	U 

01,04,2000 in the scale of RS,4000-6000/ and in all these cases there 

was cancellation of the earlier order on the ground that all the 

individualS had initially enjoyed a lower pay scale folloWed by h;gher 

pay scale which amounted to one promotion. 
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Learned Counsel for the parties have presented their 

arguments on the basis of the pleadings. Counsel for the Applicant has 

relerred to earlier orders of this Tribunal on the subject mattel of this 

OA. 

Arjnrnerits were heard and douji rents perused. 1 o a 

focused question whether the post of Bridge Khalsi is filled UI) by 

promotion from Khalasi, the e was no satfaciot y repiv. trom the 

record in the Service book there is no mention that the Applicants 

have been 'promoted' as Bridge Khalasi' and on reading the entire 

records of each individual, it gives a pct ure that 	they ha' 

endercd service as KhalasL they had been appointed as Bridge 

Khalasi ( by way of direct recruitment). In view of this it is to be taken 

that the Appricants have bea functioning as F:cge Khasies 

respectively from the dates of their appointment Ii: 1988. The services 

rendered prior to 1988 have to be ignored 	working out the 

qualifying regular service of 12 years fou fli s \CP, liiis has rightly 

been granted With effect from 01.04,2000 for all the individuals. The 

Respondents have confused theme!ves in refeurine to tb'' r' hc; pay 

scale as Khalasi which has nothing to do with their appoint nerts as 

hr idge Khalasi. Once there is no promotion (it is doubtful whether 

Khaasi are the feeder grade of Bridge Khalasi) question of deferring 

the date of first ACP does not an ise. 
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U, 	Iii 	ut the above, it is crysta! dear that no errnr occurs 

in gr:nting the fist ACP with effect frOm 1,42000 The error is only in 

AU u 	OAs are therefot e aHoiecl and the it upugried orders 

dated 22.06.20A I n  ai  these ca es ae hereby quashed and s 

rsd@. The Respondents are hereby drreded to ensure that there is no 

deplehon iii the emoluments of the Applicants on account of 

imp 	r-ttion of the imp' geed order. If any amount has been 

LeOVeI e ue same shU have to be refunded. In respect of those who 

etird 'hr pc: src 	nou!d n reuLted on the bs: ot 

th i\Ck' ciranted to them. Here again, if any, revision has been made 

reducinq the penion We same shall be verified and brought back to 

the original a r,1c)u;1i: 

10. 	All 'lie above drills shall be cornpletd within a period of 

tour mouths Oorn the date ni cornriru,iiCatiOfl of this order, 


